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ORISSA ACT 34 QF 19592
*THE COURT FEES (ORISSA AMENDMENT) ACT, 1952

[Received the assent of the Governor onthe 5th December 1992, first published in

an extraprdinary issue of the Orissa Gazette, dated the 7t December 1992),

AN ACT Ta AMEND TH: CoURT FEES ACT. 1870 IN ITS APPLICATION TO THE

STATE OF ORIS5A. '

Be it enacted by the Lepislature of the State of Orissa in the Forty-third Year of
the Republic of [ndia as follows 1—-

1. {7y Thiz Act may be called the Court Fres (Orissa Amendment) Act, 1992.

(2) Itshall be deemed to bave vome -nts force on the ldth day of August,

1992,
2. In Schedule I to the Couri Fees Act, (870 as amended in its application to
‘the State ol Orissa (hereinafter referr d ¢ as the principal Act),—

(@) in articte 1, for the words ‘Thir_r'y-seven rupess filtv naye paise’ eccurring as
the tust vatry under the heading *‘proper fee™ the words “One hundred
rupees’ sh 11 be subs itured ;

(6) in1tc Toot note to the Table of rates of advalorem fe 5 appearing under
hieading *‘(a) Table of raies of advalorem fues leviable on plaints, ete.,
meatiined in Article | of Schedule I, forthe words *thirty-seven
rupzes fifty naye paise”, the words. *one hundred rupees’ shall be

substituted.

3. In Schedule IT to-the principal Act,’ under the heading “proper fee” for the
Schcdgic |j  entries a3 mentioned in column (2) of the foilowing Table against the coriesponding '

articles in column (1) thereof, the entrles as meationed against them in colump 3)
of the said Table shall respectively be subsiituted s—

*For the Bill, see Orissa Gazeqte, Bxiraordinary, dated the 28th October 1992 (No. 1463)
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TABLE
Corresponding Entries Qccurring under the Entries to be substituted
Article beading “proper fee”
6)) 2 &)
1. (8) Forty-five paise One rupee
(b In case of criminal complzint and In case of criminal complaint
appeal, two rupees and twenty-five and appeal, four rupees and
paise and in other cases one rupee  in other cascs two rupecs,
apd twenty-paise.
() Two rupees and fifty paise Five rupses
- (@) (1) (@) Five rupees and fifty paise Eleven rupces
- (5} Eleven rupees Twenty rupees -
([}] Two rupeos and twenty paise Four rupees
1-A One rupes and sixty-five paise in  Three rupees in addition to
addition to any fes levied on tho any fee levied on the appli-
application under-clause (a), clause cation under clause (a),
(b} or clause (d) of article-1 of ‘this clause (b) or clause (d) of .
Schednle. article-1 of this Schedule.
2. Fifty-five paigse Obpe rupee
3@ One rupee and ten pano Two rupees
() Two rupees and twenty paiso Four rupees
4, Fifty naye paise One rupes
5. Fifty rayec paise One rupes
6. Fifty naye pafse One rupee
7. Fifty nayc paise Ono rupeo
10, (a) Twe rupees and twenty-five paise Four rupees
(5) Thrce rupees and seventy-five paise  Seven rupees
(<) Four rupees Eight rupees
11, (a) " Onpe rupeo Two tupees
& Four ropees Eight rupees
12, Ten rupees Twenty rapees
13. Five rupees and fifty peise Ten rupees
14, Eleyen rupecs Twegty-one rupees
17. Fifteen rupeea i Thirty rupees
©17. A (@) Ten rupees Twenty rupecs
5) Fifteen tupees if 'thp value for Thirty rupees if the value
purposes of jurisdiction does not  for purposes of jurisdiction
excecd four thousand rupees. One does not exceed four thou-
hundred rupees if such value  sapd rupces. Two hundred
exceeds four thousand rupees, rupees if such value exceeds
four thousand rupees. -
18. Sixteen rupees and fifty paise Thirty-two rupees
19. Fifteen rupees Thirty rupees
20. Thirty-three rupeces Sixly-two rupecs
21. Thirty rupees Sixty rupees

4, (1) The Couri Fees (Orissa Amendment) Crdinance, 1992 is hereby repesled,

Orisea Ordl.
naoce Np, 9

(2) Notwithstandiog such repeal, anythiog done or any action taken under the of 1992,

principal Act as egiended. by the said QOrdinance shall be deerned to bave been done
or taken under the priacipal Act as amended by this Act.
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ORISSA ACT 9 OF 1593
* THE COURT FEES (ORISSA AMENDMENT) ACT, 1993

[Received the assent of the Governor on the 4th May 1993, first published in an
extraordinary issue of the Orissa Gazerre dated the 10th May 1993]

AN Act FURTHER TO AMEND THE COURT FEES AcT, 1870 IN 115 APPLICATION
TO THB STATE OF ORIESA.

BE it enacted by the Legislature of the State of Orissa in the Forty-fourth Year‘
of the Republic of India as follows :—

Short title, 1. This Act may be called the Court Fees (Orissa Amendment) Act, 1993,

Amendment 2. InSchedule [I to the Court Fees Act, 1870 as amended in its application to ¥ ef 3870
of the State of Qrissa, in article 1, for clause (d) including the entries under the second

Schodule I, gnd third columns thereof, the followings shall be substituted, namely:—

“(d) ({) When presented to the High Court ynder Section
Thirty ruPees

115 of the Code of Civil Procedure, 1908, V of 1908

(i) When presented to a District Court under Section
115 of the Code of Civil Procedure, 1908 for ¥ of 1908

revision of an order;
(@) When the value of the suit or proceedings to
which the order relates does mnot exceed ome

thousand rupees. Fleven rupees

(b) When the value of the suit or proceedings exceeds
one thousand rupees. Twenty fupes

(iif) When piesenled to a Court otberwise than under

that Section. Four rupegs,”.

*For the Bill Se¢ Orissa Gozette Extraordinary, dated the 15th Maroh 1993
Mo. 413),
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, OrIssa Acr 13 or 1997
THE COURT FEES (ORISSA AMENDMENT)'ACT, 1997

[Received the assent of the Governor on the 5ih November 1997, first published in an extraordinary
issue of the Qrissa Gazelte, dated the 191k November 1997]

AN ACT FURTHER TO AMEND THE COURT Fies ACT, 1870 IN 1TS APPLICATION TO THE
) - STATB OF OR[SSA. }
BE it enacted by the Legislature of the State of Oriséa in the Forty-eighth year of

the Republic of India as follows:— ) _

Short titie 1. (1) This Act may be called the Court Fees (Orissa Amendment) Act, 1957.

and comme- .
egccmcm. . (2) 1t shall come info force on suchdate as the State Government may, by

: notification, appoint in this behalf. ‘ ,
Amendment . 3 Tn Schedule-I to the Court Fees Act, 1870 as amended inits application to the 7 of 1870

of Schedule-. &0 -6 Orissa,—
(@) for article 3, the fcllowing article shall be substituted, namely: —

Number ‘ C S Proper fee

**3, Plaint or writter state- When the amount or value of the subject Thirty-five paise
ment -pleading a set-off or matter in dispute does not exceed five rupees.. -
counter-claim in any suit of ’
the mnatmre cognizable by a When such amount or value exceeds five rupees, Thirty-five paise
Court of Small Causes when for every five rupecs. or part thereof, in excess of : )
the amount or value of the five rupees,up to cne hundred rupees.
subject matter does not exceed _ : .
two thousand and five hundred When such amount or value exceeds one Seventy-five palse
ruptes. hundred ruopees, for every ten rupees, or part .

thereof, in excess of one hundred rupees wup to
five hundred rupees.

When such smountof valve, exceeds five One rupee
hundred rupees, for cvery ten rupees, or part
thereof, in excess of five hundred rupees up to one
thousand rupees.

When such amount or value exceeds one Seven rupees and fifty
thousand rupees, for every one hundred rupees, pais¢’’; and
or part thereof, in excess of one thousand rupees,
up to two thousand and five hundred rupees.

[For the Bill see Orissa Gazette, Extraordinary, dated the 24 Sepiember, 1997  (No. 1198)]
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(b) In the Table of rates of ﬁc}valoren:i fees 'pnyable on plaints, stc., mentioned in 3rticlo‘ 3 the
following entries shall be added at the end under appropriate columns, namely:— .

When the s mount or valye af But does not exceed Proper fee
the subject matter exceeds - _ .

o) e “3)
“Rs. Rs. - Ra.
50000 51000 38-00
510-00 52000 19-00
52000 *530-00 4000
53000 - 540-00 41°00
540-00 550-00 42+00
55000 560:00 43-00

© 560:00 570+00 4400
570-00 580-00 4500
580°00 590-00 4600
590-00 60000 47:00
600-00 61000 48:00
61000 620-00 4900
62000 63000 50:00
630-00 640-00 51-00 '
640-00 65000 52:00

. 65000 660-00 " 53-00
66000 67000 54'00
67000 680-00 5500
68000 690-00 5600
690-00 700:00 5700
700-00 710:00 58-00
710-00 72000 - 59-00
720-00 730:C0 6000
730°00 740-00 6100 -

74000 750:00 - 62:00
‘f 50-00 - 760°00 63-00 '

. 760+00 . 770-00 6400 _
77000 78000 6500
78000 - 79000 €600
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2,500°00

) (2) &)
Rsi Rs. Rs. .
790-00 800+00 6700
$00°00 ' 810:00 6800
810:00 820+00 69-00
82000 830-00 7000
830°00 840-00 © 71°00
840-00 850-00 72'00.
850-00 860-00 73-00
© 860700 - 87000 7400
870-00 88000 7500
/88000 890+00 7600
890:00 £ 900-00 7700
900°00 . 910-00 7800
910-00 92000 _ 79-00
920-00 930-00 $0'00
930-00 94000 8100
940-00 95000 82:00
. 950:L0 960-00 83-00
. 960:00 970°00 8400
970-00 ~980-00 $5:00
98000 990-00 8600
990-00 1,000-00 - 87-00
1,000-00 1,100-00 94°50
1,100-00 1,20000 102-00
1,200°00 1,300-00 10950
1,306-00 1,400°00 117:60
 1,400°00 1,500-00 124'50
1,560-00 1,600-00 132:00 -
1,600°00 1,700-00 139-50
1,700-00 1,800°00 147-00
1,800°00 1,900-00 154°50
1,900.00 © 2,000:00 162+00
2,000°00 2,100°00 169°50
. 2,100°00- 2,200-00 17700
2,200:00 ©2,300°00 184-50
2,300°00 2,400°00 19200
© 2,400°00

199-50."".
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ORISSA ACT 7 OF 2002 .

*TH.E COURT-FEES (ORISSA AMEND‘VIENI‘) ACT, 2002

[Recewe! the as.s'enr of the Governor on rhe i16th May 2002, first
published in an exiraordinary Issue of the Orissa Gazetle,
doted the 2ist May, 2002 (Neo. 679)] .

AN ACT FURTHBR TO AMEND the COURT-FEES ACT, 1870 IN TS
A.PPLICAT[ON TO THE STATB OF ORISSA

Bc it enacted by the Lagaslature ‘of the State of OmSa m the Fifty-third
~Year of the Republic of Indja as follows: —

Short _'ﬁ{le_',‘ "~ 1. This Act may be called the Courl-fcos (Orissa Aruendmem) Act, 2002, .
Amenf_lmcﬂt - 2. In the Cou:t-fees Act, 1870,

0 .
section 13. (g) for the marginal heading to secticn 13, the following margina)l heading

shall be gubstituted, namely :—

“Refund of fee paid on memorandum of appeal and in cases where
compromise or settloment has beon arrived at by a Lok Adalat.”;

“(b) section 13 shall be repnumbered as sub-section (I) thercof and—
(i} in sub-scction (1) as so renumbered, for the words and figures

the Code of Civil Procedure” agd *section 351 of the same Code™,
the words and figures “the Code of Civil Procedure, 1908™ and

crule 23 of Order XLI of the First Scihiedule to the sajd Code" ’

shall respectively be gubstituted ; and

(i) after sub-section (1) as so ronumbered, the foltowing new sub-

section shall be inserted, namely:—

“(2) Where a compromise or seftlement has been actived at, by a
Lok Adalat in a case referred to it under sub-section (1) of section
20 of the Legal Serviccs Authorities Act, 1987, the Court by which
the case was g0 referred to the Lok Adalat shall grant 2 certificate
to the party or cveryparty tothe casc who paid any courl-fee in
that case, authorising him to receive back from the Collector the
Euil amount of the fee so paid.”,

* PFor the Bill, See Orissa Gazette, Bxtraordinery, dated the 6th April. 2002 (No. 500)

7 of 1879,

39 of 1981
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